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i  S. M. Banerjee withdraw*. Shri 
|u Panaey.

Tfcfc Mik*AiHknts 1dent, by hMtfcfc 
withtfrateft.

The Resolution toat, by leave, with­
drawn.

If.lt tors.

CENTRAL CONTROL OP ALL PUB­
LIC SERVICE COMMISSIONS IN 

THE COUNTRY

fehrt Sabtattut Ghoae (Burdwan): 
Mf. Speaker, I beg to move the fol­
lowing Resolution.

"This House is of opinion th«»t 
<11 the Public Service Commis­
sions, whether Union or State, 
should be under the Government 
o f India holding analogous posi­
tion like that of the Supreme 
Court and Higji Courts and suit­
able legislation be brought for­
ward to amend the Constitution 
accordingly ”

Mr. Speaker: There is no time. 
Hereafter, at the end of a session, I 
do not want any work in that session 
to be taken over This will bp the 
normal practice during the session 
Let us not tie our hands Many things 
may happen More important tilings 
may happen In this session 1 have 
made an exception This will be the 
rule Whatever happens, a similar 
opportunity will be given only during 
the session: not to carry over to the 
next session.

•Shri T. B. Vittal Rao (Khammam) 
Am I to understand that Resolutions 
of this nature, half discussed, will not 
be discussed in the coming session9

Mr. Speaker: As far as possible, let 
them finish in the session

Shri T. B. Vittal Rao: Sometimes it 
is most possible.

Mr. Speaker: Sometimes, it will go 
over to the next session. Normally I 
would not like to give an opportunity 
of this kind merely to keep it alive. 
I do not want to stand in the way 01 
the ballot.

This matter, the hon. Member may 
continue next session.

11.18 his.
•CO-OPERATIVE SUGAR FAC­

TORIES ifo ANDHRA
Shri Viswanatha Reddy: (Rajam-

pet) Sirf permit me, at the very out* 
set, to express my pleasure and sens# 
of gratitude to the Ministry of Food 
and Agriculture, and particularly to 
the hon Minister, Shri A P Jain, who 
took such a lot of interest in the pro­
gress of the Andhra Sugar factories 
and but for whose very sympathetic 
and understanding attitude, I think, 
the progress would not have boen even 
this much

Having said this, I am sorry that I 
am not able to say the same thing 
about other connected Ministries

Mr. Speaker: I would urge that hon 
Members, whoever has a half-an- 
hour discussion, may appraise the 
situation All hon. Members do not 
know what exactly is this Therefore, 
he may place the points that he wants 
to place before the House which re­
quire elucidation and then he may 
develop his argument What is it 
that he wants to place before the 
House7

Shri Viswanatha Reddy: This is only 
a preliminary remark that I was try­
ing to make

I would like to trace briefly the 
progress of the four Andhra sugar 
factories which are sponsored in the 
co-operative sector These sugar fac­
tories were formed, at least the 
societies were formed, as early as 19)3. 
Ever since their formation, any num-

•Half-an-hour discussion.
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ber of obstacles have come in the way 
of their progress

First of all, the Central Govern­
ment asked Andhra State to collect 
Rs 10 lakhs for each sugar factory 
by way of share capital from the agri­
culturists before approaching the Cen 
tral Government for the issue of 
licence After a great deal of diffi­
culty, this amount was collected, 
some of it from very backward 
regions, and an approach was made 
to the Central Government for the 
issue of the licence

At the outset theie was inordinate 
delay in the issue of this licence but 
ultimately the licence was issuea 
Having issued the licence, we thought 
it was only a matter of time before 
the Central Government would also 
sanction the sum of Rs 60 lakhs set 
apart in the Plan for share participa­
tion of the Andhra Government in 
these co-operative sugar lactones 
This amount did not come until the 
Andhra Government took a verv strong 
attitude and put a great deal of pres 
sure on the Central Government 
After a lapse of nearly eight months 
or so, this amount was made available 
to the Andhra Government We all 
thought that the actual setting up of 
these four factories would be a mattei 
of time, a few weeks or a few months 
That was not to be

Again, we had to go before the In 
dustnal Finance Corporation foi a 
loan accommodation When tht 
Andhra sugar factories cami here 
they were told that all the amount 
set apart for the sugar factories had 
been exhausted Neaxly 90 per cc-nt 
of this amount was taken away by on.. 
State in which 17 sugai factont-. wen 
set up They are welcome to it, end 
I do congratulate Bombay State on 
their being able to set up 17 sugai 
factories in the co-operative sector 
We m Andhra are also entitled to get 
some loan accommodation from these 
financial institutions, but we weie ask 
ed to go to commercial banks for oui 
needs m this respect Even that was

agreed to by the Andhra Government. 
We approached certain commercial 
banks, and we were able to raise some 
loans, at least get the promise of 
loans provided the import licences 
were issued to these sugar factories

The whole thing was set in motion 
and we approached the Central Gov­
ernment for actual issue of the im­
port licences While not defi­
nitely promising the issue of im­
port licences, we were asked to go 
ahead and call for tenders The 
Andhra Government called for ten­
ders and the tenders were scrutinis­
ed Again, m the matter ol scrutiny 
more than six months elapsed before 
final technical sanction of the lowest 
tender was approved by the Centre 
I do not see why six months should 
elapse before this sanction is given

By this time it was round" about
1957 or so when the difficulties of 
foreign exchange were already being 
felt Then we mai’ e a sppcial ap­
proach to the lowest tenderer, name­
ly, the Polish Government or the export 
company which is sponsored by the 
Government of Poland That com­
pany offered us three plants on rupee 
payment, and not only rupee pavment 
it was non-convertible rupee payment 
i e the amount due to them is to be 
paid m our banks here in India, and 
that amount will not be utilised 
except for purchasing goods in our 
country and taking them to their 
country So long as they are not able 
to purchase goods in our country, 
that amount will lie in the bank«i m 
their name in our country That was 
the arrangement that was made with 
this Polish firm

•

Shri Ranga (Tenali) Most favour­
able arrangement

Shri Viswanatha Reddy: When this 
proposal went before the Government 
of India for final sanction, I do not 
know what happened

••Expunged, as ordered by* the Chair
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If <mly rupee pfeyment had been 
accepted for these three sugar fac­
tories at that stage, the sugar fac­
tories would have been erected, and 
•ne crushing season would probably 
have been over. Instead of that being 
done, these three plants that were 
readily available at that stage were 
pooled along w.th the other waiting 
eo-operative sugar factories in the 
country, and on certain other princi­
ples priorities were tried to be struck 
That is a very unfortunate situation 
Therefore, it is that today Andhra 
Pradesh is deprived of the co-oporative 
sugar factories. Otherwise, they 
would have been set up nearly two 
years ago, or at least one and a half 
years ago.

At this stage, a theory was evolved, 
apparently m the Finance Ministry, 
under "which rupee payment cannct be 
accepted as a matter of principle, be­
cause if we accept rupee payment as a 
principle, the goq,ds that are pu* chased 
by these countries on this rupee ac­
count will have a competitive maiket 
in our country for exports to hard 
currency areas That is to say, those 
very goods will have to participate 
m trade with the hard currenry areas 
Therefore, what we would "ei from 
the hard currency areas would bo 
taken away by the rupee area"; T—i. 
was the theory that was evolved. But
I may submit to the House that this 
theory has no validity. At any rate, 
this is not the occasion for me to go 
at length into’ this theory of rupte 
account and the various foreign ex­
change difficulties. I am only nirn- 
tioning this in passing, and I hope on 
some other occasion the House will 
appreciate the point that I am trying 
to make now

Having said this by way of L.&toi< 
cal background to the Andhra Pra­
desh sugar factories, I would like to 
place before the House the main point.; 
that arise out of the question raised 
by my hon. friends Shri Nagi Reddy 
and Shrimati Parvathi Krishnan the 
other day with regard to fbis subject

The first point that I would like the 
House to consider is the striking of 
priorities as between the eleven co­
operative sugar factories ihat are be­
ing considered all over the country 
As I have already submitted, the co­
operative sugar factories of Andhra 
Pradesh, at least the three co-opera­
tive sugar factories of Andhra Pra­
desh stand on a different footing. 
They should not have been mixed up 
with the eleven factories and priorit­
ies attempted to be struck between all 
of them. For, some ground work was 
done by the Andhra Pradesh Govern­
ment. Participation in the tender for 
the three sugar factories was made 
by the Polish Government at the inst­
ance of the Andhra Pradesh Govern­
ment. Then, the deferred payment 
arrangements were agreed to at the 
instance of the Andhra Pradesh Gov­
ernment, and finally, the Polish firm 
itself submitted, apparently to the 
Government of India, that it would be 
more convenient for them to erect two 
or three plants in one particular State 
instead of in different States, because 
that would facilitate supervision etc 
and they would not have to deal witn 
the various State Governments con­
cerned. It was at their express wish 
also that these three sugar lactones 
should have been sanctioned then and 
there for the Andhra Pradesh Gov­
ernment. Unfortunately, this did not 
happen at that time. I would beg of 
the authorities concerned at the Centre 
that at least now these three sugar 
factories should be given to Andhra 
Pradesh by the next crushing season

Mr Speaker: Does the contract stand 
now’

Shri Viswanatha Reddy: One party 
is quite ready. The only thing is that 
readiness from our side is wanting 
If wt> agree to it even now, I t'unk 
it is possible to go through with the 
(ontract

The formation of a consortium has 
been talked about for the past 8 
months. I quite acknowledge the
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sincere efforts made by Shri Manubhai 
Shah in regard to this. He tried his 
best to periuade the various manufac- 
tarers of rager factory components to 
coffee round and trfr to manufacture 
anger factory plants in this country 
But all thesfc 8 months hit efforts have 
Rot yet borne any fruit. I do not 
know if still this consortium has come 
to bear fruit Having spent nearly 8 
months merely in preliminary talks.
2 have my own doubts when thin con­
sortium will be set up, and 'nee 
htfving been set up, whether it will 
have the neeessary cohesion to manu­
facture the plants at an early date 
If it is possible to manufacture sugar 
manufacturing plants by this consor­
tium, I will be the ftrst person to (eel 
happy about it

Now granting that this consortium 
Will be able to produce the sugar 
manufacturing plants, why jhould the 
four sugar factories in the co-opera­
tive sector in Andhra—there were only 
three at that time, but now the num­
ber is four—have to wait until the 
consortium is able to produce *ugar 
factories7 Is it possible that once the 
consortium starts functioning and pro­
duction, it will have no market m our 
country? Is it because these factories 
have been mixed up with the 8 fac­
tories in our country that we are not 
able to make any headway? It is not 
so. I doubt very much whether thh 
consortium will be able to produce 
even the spare parts requited by the 
existing units m our country, not to 
speak of the whole factories. Even 
granting that it is able to produce 
whole factories, it will have oiders for 
the production of 8 sugar manufac­
turing plants all at the same time, and 
if they can fulfil that contract, it will 
be more than they can hope to do

Therefore, I again say that this con­
sortium need not come in the way of 
importing polish plants under rupee 
payment and making them available 
to Andhra Pradesh to be operated 
under (he co-operative sector.

the* ftgaify is  f ir  M  AaWhf* H con ­
cerned, my ttrthet eMlay iti atchnft 
up these factories *iH deal t  Mew *  
the ed-eperttive movement as nttftL 
Todfiy We are (tiklnf of feetttafr up b£> 
operative* for gvdtythftig, lot arfrietfl- 
turai production, for disttibutMk df 
foodgtains through State trading, fat 
distribution of fertilisers, for grcntiitt 
loans to pfeaMtit*. For all the* 
things, we hope to depend on tht co­
operative movement. Now, If wb 
cold-shoulder this proposal which lute 
beta on the anvil tot the past three 
years, I do not khoW how we can go 
back to the peasants and ask them to 
co-operate with us m starting & co­
operative for any purpose in future. 
Therefore, I submit that there should 
be no further delay in setting up 
these factories at any such delay 
would be a death blow to tfee co­
operative movement in Andhra 
Pradesh.

As you know, 'the co-operative 
movement is at its zenith in Andhra 
Pradesh It is the primary State for 
co-operative movement in this 
country If the co-operative move­
ment receives a death blow in that 
State, I am sure it will be a death 
blow to the movement in the rest of 
the country as well. Therefore, from 
this consideration also I plead with 
the hon Minister that these three 
factories should be made available to 
Andhra at an early date

Lastly, I would like to submit very 
humbly to Government that Andhra 
can have industries based primarily 
on agriculture We do not have any 
great natural resources which could 
be turned to account for the setting 
up of any big industry in our State 
Therefore, only industries based on 
agriculture can thrive in Andhra, and 
I plead that Andhra has got A special 
claim for the sugar industry in the 
State, not only because Of that but also 
because it has been admitted by 
various official pronouncement* from 
time to time in this House that tfhe re­
covery from sugarcane it (he liighdtt 
in'Andhra. The prodiiltidn 6^
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«mt per mm is the highest in Andhra 
m i  the number of days «  sugas fac­
tory can work in Andhra will, pro- 
ttkbly, be the highest in the country 
From all these considerations I humbly 
submit that the sugar industry should 
be given a proper nucleus in the State 
aAd these co-operative sugar factories 
should be helped to come up at an 
early date in the State.

Shri Rajagopala Kao (Snkakulam) 
Sir, at the outset I should thank you 
ft* giving me time to speak about co­
operative sugar factories I am the 
President of one of the co-opera live 
sugar factories in Andhra and as such 
I have been deeply concerned with 
the co-operative sugar factories of 
Andhra. I would be failing in my 
duty if I do not congratulate my non 
friend, Shri Viswanatha Reddy for his 
attempt to rivet the attention of the 
people .

Mr. Speaker: The hon Members
may come forward away concluse his 
speech in the form of one or two 
questions *

Shri Rajagopala Rao: Through this 
Parliament on the prohibitive delay 
in the implementation of sugar co- 
operat ves, I should also congratulate 
the Minister in charge of Co-operation 
and Food and Agriculture, for he has 
taken much pains to see that our 
Andhra co-operatives should get prio­
rity I need to make only a few 
observations in this connection

Sir, those who are familiar with tlu 
chequered history of the ill-fated 
Andhra Co-operatives cannot but 
sympathise with the highly frustrated 
and embittered shareholders and our 
predicament, as elected representa­
tives, in relation to a virtually belli­
gerent electorate.

In the beginning our application^ 
for import licences literally synchro­
nised with fhe emergence of a crisis 
in foreign exchange. In view of 
shortage of foreign exchange, we were 
told by the Government that licences 
eould be granted only on the basis of 
deferred payment. When we negotiat­
ed on the basis of deferred payment 
the issue of Rupee payment was raw­

ed by the Government and when a 
deal was about to be finalised on the 
basis of rupee payment, the State 
Trading Corporation was ordered to 
stop further negotiations. Thus, Sir, 
we have been tossed from pillAr to 
post while we could not cbntrol the 
rising tide of public discontent, mani­
festing itself in a demand for refund 
of shares.

Recently, in the Andhra Assembly 
also so many Members demanded the 
refund of shares because the Govern­
ment could not press the Government 
of India for import licences I would 
be highly obliged to the hon. Minister 
if he would appreciate the dilemma of 
a Member of the ruling party repre­
senting , perhaps, a most backward 
district of Andhra Pradesh, in which 
people who are afflicted with poverty, 
ignorance and a recurrence of floods 
and so on, were so successfully en­
thused into a co-operative venture 
even by borrowing at heavy irterest 
to contribute the share capital, only 
to be given repeated assurances over a 
period of 3£ years, assurances, which 
anybody in their position, would r.ot 
hesitate to dismiss as absolutely bogus.

1 venture to submit, Sir, tnat al! 
this pandemonium is due to thi* fact 
that we are simply nose-led by some 
of our, official fnends, who can never 
understand the pulse of the rural 
people, torn by ignorance, poverty 
and narrow factions. If they have 
known the difficulties they could have 
met the Ministers and made them 
give the import licence long ago

I am really at a loss to understand 
how the consortiums can be effective 
They are bound to be monopolistic 
and would raise many complications 
In the very nature of things, it is 
bound to be a long process and would 
only further antagonise the public 
There will be so many difficulties

One really wonders how Govern­
ment justifies import of foreign
liquors, foreign films, shoes and alr- 
condttioners So, I would request the
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Ministries to take note of this. Even 
sow it is not too late. I request thorn 
to consider the grant of Import licen­
ces and see that immediate steps are 
taken in this connection.

( * r o n y :)  .
5J»TT 'f r r c f t  %  q f *  q ' 

i f t  s f t  f v m r e r  t f r  q  ^ n x r r  |  
fqr xpk s q q f t  e n f r c r  q j t  ftn rr  
n*rr, ?rt q ?t-*n q ^ fe?r * £ q q s  qft 
i f T  * n m  *p p tt 1 4  t o h t  ^ ifS T  5 

J r t  *fecT q  V P E T  qft V t - V R t f C T  
f t f e  q ft f f ^ f r  %  xr*5 * m r  m  
rm ^ f« p r  wssrar sfr, * r iq  s n q ^  |  
%  sR nm  fcrforf- % j f  

* W  % ^fr-JSTPT^f^T *fterT?£ta 
$ 3?rart f q r f w  P r t  i q w i*rr  
qqT g w  7 ^ n f t  ijqr q?T « r w  1 
s q %  q s m  t o  wzi q r tq
^  TO ^iflH l(k  <TV*fhfi "'361'ft MiT I 
%KT cm ^ r WTVT5T *T ^ I St S75T qft 
a q *ftq >  %  ^ q q  tr?p ^  5 jth :  ^ fr -? m -  

SRT$ tin. W °  JfRTS 
JpTW *lV< C,^o,ooo <>HM q>V ’Tjsft 
4+ i s r  q>t 1 5pfl' 3 *fr  %■ v fh ft  q ,  q  
«FTTO %  *TPT 9 ft q  %fF  * P « j r ^ d  9ft «T,

^  5ftnT q  ■sfV, fa p w r fqrfft tr 
q$V «rr, f*RTHt qft flPRWH 

ffflT T  %  IK 5TTCft ^  s q ^ s T  
qft I ftWRt % «TT̂T TOT qfT 5 ^tt I  I 
q q r i? n q i fqrcft fq*ft #  ^r*fR m  v ?  
fa r  snrc fwT *ftr ^  fa r  qq? *  w  
*m  1 fq*rrq m r v » n m r  * m  q r  
v\t * m  %  fa q - <t% qrt ? r w t  | 1 

*T qj| f+'dt *TW ciq>
T T  HTcTT |  I aqr f»T & T  #  S fq r
«8q g t  q r r ^ m r f r  qr*. ? w  
qPOTT T5 | % fa H  f  f>F f U T t

t̂JBrrrtrCT « n w
q st, « r ft%  Ir  it*# ^  1

w p t  q f  %  fW T  «rr 1 * f |  tnm
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« t f  q r n jsft « w f t  » r f  ^ H tt, Jrftr f « r  
«n » sr %  ^ f t « r  « w f  vH» ^  w i  
frrer y Mn*rtfear <rc ^  ?r»hrr 1

f > n t  ^ t h  q r  *fT f f ^ r r f r  v r  f t r e w  
Tfc*iT 1 w t  ft* r r  ?

^ T  T T  9T5TT s t a r ,  g f f R T  W  ^t»TTr
ft i^  *r PrR- ?R f 4^t 5rwr, t o  wk5

F q iT T  ^ F T  «FT ^ T T  T O g T  f%»TT W  
«TT I i n r x  q ?  S »f?r  *T3TT tit
A ,< n ^ r r  5 f*F %  * f t a  
^  s f h r w  &  q sr  *%t q t r  ^  ^  w r  ?w ?T  
i ,  ^  « w r  i  1 to% ^  
q  «fTT ’J W W  fftqT, q ^  O T W  V T  T O  

q r  f W r r  q r ^ n  ^ n f f ^  j ? n #  
ert̂ RTt %  ?rnT i f r  ^
f % q  # q T T  % f « R  w t t  q r w  s m r , 
eft |»T « P T O  t  JTT ?T ? ,  ^?r «PT 9T5TT ^T 
fW T  1 * t « m w  spt ^Tcr t ,  q r q  

^ t t  ^srrT^q 1 <m? q w  ?>  ^ r m r ,  
?ft f q -  >ft ^ f r  * r m t c  §«t i 
»f ^ t t t t  T ft t t p t  ^ r r  1

w m to t »»iftqq : ~3m q f #  ^ q q K  
^  ?p ^  to t t  qwt f  ’

sfr tww: «rqqK?qq?n^fr^qfr
1 1

wwwt «(i(dw : q^q^K qfr ejt? 
t̂f̂ rrr 1 JT̂ rnr w  £ 7

s ft  m * r : ^ r fta r r ? r  q ^ t f a s r M T  
q T 5 fW t q-TTsp T O ^ - J T t W  «Tf « 

«n q^T q q  9 ft f 5 i  *q r? r  t ^ t t  sq r f ^ ,  
q q ' t f v q : > i « f t q ^ t  
I #  1 3 w ? t f s t  T O f*?ftr?fV
t  f<=rp fqpfV q p r c - q ft q m  t̂ n f , 
f f t ^ q w  f e r r  w f q r q w r  q $ |  1 rft 
^  q ^ f t r  «sq^V, q q m  v  
i K  k  9f t  ism  arranr ^  fq> q ^ f
1 1 f o t f t  # f « [  9ft *rt»nr a n w r t

ujM BCK Ksnt t m
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tfr jjfaT $ I fu r l 'WPW
f*SST *T*T

’TT^ t ,  #f^T feasft«^5R $»T*t$«[ 
*f#  TTPPTT T  *f*T
«pt ^rarr £ 1 ^«Ft ift v m  H ^ r t  
*n f&  1 wrwPm $rar f , 3ft fv  ^
M  TO^rjpw Ĵ nT<t̂ T?3T
g 1 f̂ar̂ Tcfr ?ft *r*nr
f%WT arm 1 w  *rr?sr v  fi* rn  

?  r«i<{ TOT ’̂'T T iWK
t
*nm îfcJT— fir f<f5rr snr̂ rc v  
* p r  wm f<®RRT 5  sprx
w r t  w t ?r^ arrcft f  1 
*t£  ^ f t  tft ^r^tf 1 rrfin j 
« W  ^  *n?w ^
f'*fe?<ra ?Rmft v  fWq:, tttc t vt<rcs*t 
% f*n?, §*nr c*tp:t «rc sfrff *pt f<rc r̂a 
<tsr v  ftp* w ^ t 3i^t ftsarr 
*to tt, *rf P rrff *  sr?r
^rartj? 1

Shri Nagi Reddy (Anantapur) Sir,
1 want to put only one question My 
question is, why at a time when our 
exports are much less than what we 
should expect, Government should 

-refuse a rupee payment and that too 
a deferred payment that is now being 
asked for, especially fiom a place like 
Andhra which is industrially back­
ward Here it is not a question of 
foreign exchange difficulties, because 
we are not going to give any foreign 
exchange in that way. Already the 
consideration has been that an agree­
ment has been arrived at -with the 
Polish Republic. I would only request 
Government to see that, this being a 
deferred payment and that too on the 
basis of rupee payment in exchange 
o f boots and such other commodities 
that will be taken by them at a time 
when our exports are under difficul­
ties, the Government consider this 
question and accept the programme of

the co-operative societies to conclude 
their agreement with the Polish Gov- 
»r.'.ment—or whatever Government It 
is—on the basis of deferred rupee pay­
ment

Shri Raaga: Sir, it is not my inten­
tion or anybody’s mtentio.i to stand in 
the way of any other State in regard 
to this question of licence involving 
foreign exchange, but I would like 
Government to consider this matter in 
an impartial manner, in an objective 
manner If they have any doubts in 
regard to what has been advanced by 
hon Members, I would like to make 
a sporting offer to them That is, 
whether they are prepared to place 
this matter before a judge of the 
Supreme Court and see that the claim 
made by Andhra for the opportunity 
that they are asking to start three 
sugar factories is placed before him 
and accept his decision. Because, I 
am convinced that on every ground 
that we have advanced here, we have 
had the support of the Ministry of 
Food and Agriculture. I suppose that 
for their own reasons, the Ministry of 
Industry and Commerce has raised all 
sorts of bogys, the latest being this 
consortium Why not confine this 
consortium and all its wonderful 
activities to the other factories which 
have got to be started in the co­
operative sector along with these three 
Andhra co-operative concerns coming 
into existence?

* T o  f r w F t e  ( T n r s j r )  • 
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The Minister of Co-operation (Dr 
P. S. Pwhaukh): I must thank my 
friend, Shn Viswanatha Reddy, for 
the compliment he has paid not only 
to the Ministry but to my senior 
colleague, Shri A P. Jain, and for his 
telling the House that so far as our 
Ministry is concerned, we have never 
spared any pains in pressing the claims 
Of these various factories. He had also 
to admit, I think, that even my friend, 
Shri M. M. Shah, for, he has also 
supported the case of these factories 
since he also came up for his «»n®li-

taents. And it is new only the Minis­
try ef Finance which o w  fa*v» tv 
M»w*r-

The Deputy Mfaafeter «f rood « t f  
Afrianttw* (Shri A. M. T lw m )t 
&r. B. Gopala Reddi is there.

The NEiaister of l i m i e  sad Civil 
Expenditure (Dr. B. Gopala Reddi):
Let them compliment or condemn It!

Dr. P. S. Deshmokh: I quite fully 
realize the difficulties of the people 
who sponsor such factories and ask 
Ifce poor cultivators to contribute thair 
Share money. In fact, I am surprised 
that in spite of the delay, the Mem­
bers of Parliament and the M.L.Aa. 
Representing those areas are still alive, 
tar, having told the people to sacrifice 
their money and to collect it and so 
ton, I am glad to see that none,of them 
has yet even been molested

Mr Speaker: Does the hon. Minis­
ter want to wait, perhaps, till such a 
time*

Dr. P. S. Deshmukh: I am merely 
trying to place before the House the 
Bifflculties of the poor ryots to contri­
bute their share-money and to wait 
tor such a long time before their 
Endeavour fructifies 1 fully realize 
the situation it creates.

Much has been said about the rupee 
bayment and the tenders of the Polish' 
Government or Arms. There is one 
thing which, I am sure, the Finance 
Minister will probably refer to. I 
Would like to point out that even here 
you cannot get something for nothing, 
the rupee note is no currency whjch 
tan be accepted even by the Polish 
Government. Even there, we have 
got to part with some goods before 
the payment can be regarded as having 
been made. Actually it has been now 
tally realised that there is very little 
difference between foreign exchange 
fcs such and the rupee payment.

Mr. Speaker: Does the hon. Minis­
ter feel that any of Hie hon. Members
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who have spoken want charity? I am 
M t *bl$ to vm4e»t*nd the reasoning 
<f the hon Minuter Bvep if it is 
ftypee payment, we will have to five 
«W P #°pd*

p t. P. 8 . Deshmukh: So, in the 
Rftihsh Government coming forward to 
fccept the rupee payment, there is not 
•uch a world of difference between the 
two, as is being sought to be made 
out

Mr. Speaker Hon Members want 
tp know from the Government how 
there is so much of difficulty m getting 
foreign exchange by export of com­
modities, while commodities are not 
having their market elsewhere You 
can choose some commodities with the 
Polish Government and get the things 
done There is a lot of difference

The* Minister of Industry (Shri 
Manobhai Shah). What my hon 
colleague was trying to say was that 
rupee payment is also payment m 
terms of exchange Rupee payment 
is not something which is available 
without any limit So, when we have 
to import so many important things, 
we have got to be choosy in utilising 
the barter agreement with the East 
European countries So, we have to 
buy from them on a priority basis 
So, it is not an un-limited agreement 
Whatever we have to pay out of the 
exports is limited to what they are 
prepared to send out from there So, 
the balance does not leave us any free­
dom to expand either the import or 
the export beyond a particular point 
So, now the rupee payment has lost 
all its significance

Mr. Speaker: Does the hon Minister 
nean that from Poland we are getting 
mch essential commodities whose place 
ought not to be taken by the sugar 
VullsT

Shri Maauhhai Shah: That is so,
ftr  It is not a matter which can 
!mb dealt with m questions and. answers 
After my bon colleague finishes, in 
•we minutes, I shall try to explain 
it

Shri Is it not a
fact that recently Government have 
allowed permission for import of a 
cigarette factory on rupee payment 
basis9

Mr. Speaker: Cigarette is more
important than sugar!

Shri Maaobhai Shah: It is not
correct for me to enter into questions 
and answers I will try to explain 
how the rupee payment has 41 limita­
tion of its own and how beyond a 
point, even rupee payment cannot be 
utilised for anything and everything, 
excepting on a priority basis

Dr P S Deshmukh. The second 
point which hon Members should bear 
m mind m respect of these deferred 
payments is that the whole cost of the 
sugar factory increases very consider­
ably You know that all those sugar 
factories are being established with 
tremendous help fiom the Central and 
the. State Governments Of course, I 
have evciy sympathy with the culti 
vators I do not mind even if the 
Central Government or State Govern 
ment give more help But with this 
deferied payment the whole cost of 
the factory increases tremendously 
from about Rs 80 lakhs to Rs 115 
lakhs becaust of the interest and so 
on I want hon Members to appre­
ciate the Government’s point of view 
But this does not mean thpt we are 
not anxious about this Not only my 
Ministry, but I think the Government 
as a whole have betn anxious about 
these factories But the foreign ex­
change difficulty came in the way

Shri Nagi Reddy: Every difficulty 
comes m the way wherever Andhra is 
concerned

18 hrs

Dr. 7. S Deshmukh: That is abso­
lutely wrong At least so far as m j 
Ministry is concerned and also so far 
as the Planning Communion is con­
cerned, there has been no partiality 
towards any State, I refute, such a-
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charge. If you please analyse the
11 factories which have been granted 
licences and yet not given import 
licences, you will find that thc.-s 1 one 
factory even from the State of Bombay 
which was licensed as early as 21st 
January, 1955. Then another factory 
from Mysore was licensed on the 5th 
January, 1955, whereas the licences to 
the four Andhra factories were given 
on the 8th October 1956, 15th October, 
1956 and 1st March, 1957.

Shri Viswanatha Reddy: My conten­
tion is that the issue of licences was 
delayed in the case of Andhra

Dr. P. S. Deshmukh: There are
many /actors But 1 can teil you and 
the House that we have always extend­
ed help in favour of Andhra, and not 
aga nst it, because Andhra sugarcane 
production is good and their average 
yield is good also. According to my 
information, it stands highest in India

Secondly, one of the reasons why 
we chose Andhra for a little more 
emphasis and a little better considera­
tion was that they have not had any 
co-operative sugar factory so far 
whereas some other Slates have got 
them So far as myself, my colleague 
and my Ministry are concerned, I can 
assure my fnends that we are never 
trying to be unjust or unfair to 
Andhra. I would like to inform my 
fnends that there is absolutely no 
truth in that We have not tried to 
keep back from the Andhra factories 
or deny to them the help that we can 
extend to them

So far as the consortium and other 
matters are concerned, mv hon friend 
is going to deal with them I can 
only say that as a result of our efforts 
and support of the Planning Commis­
sion, the consummation of this idea will 
not be delayed for a longer period 
We thought that it will probably be 
decided to manufacture only about 8 
factories till 1961-62 and the remain­
ing three will have to be held over 
till the year after. But I have just 
<been told that according to the preapnt

Programme it is of course impossible 
to erect a factory in 8 or 9 months' 
time—not more than one season 
would be lost. So far as this factory 
by the consortium is concerned, it is 
not going to take long to come into 
b*ing. I may say that the whole diffi­
culty has arisen as a result of the 
shortage of foreign exchange.

I think we have now advanced con­
siderably. The Planning Commission 
hfcs agreed to g.vo us Its 2 crores of 
foreign exchange for giving R sl 25 
lakhs of foreign exchange to every 
factory that will be established. I 
c%n assure the hon. Members that 
Andhra will be given every considera­
tion, probably better consideration 
than other States which might already 
h%ve co-operative sugar factories. So, 
I hope that this reply of mine may 
satisfy my hon. friend We art quite 
anxious that the ryots should not have 
to wait very long and this consortium 
should come into being very soon.

Shri Daaappa (Bangalore): When
ate we getting it?

Dr. P. S. Deshmukh: I am told it is 
already registered

Shri Xhiramala Rao (Kakinada): 
Shall I put one question’

Mr. Speaker: Let him conclude.

Dr. P. S. Deshmukh: I do not think
there is any other point for me to 
reply to.

Shri Thlrntnala Rao: We are told 
that there are certain mills which aqe 
n()t running in northern India and the 
sale of some of them is being nego­
tiated with the parties. Will the 
Government facilitate it and lend any 
assistance to them, if suitable machi­
nery at reasonable cost is found by 
some of these parties, and others 
recommended by the Andhra Govern­
ment for transplanting these factories 
in the South, particularly in Andhra 
Pfadesh?
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Dr. F. 8. M b n k h : We would 
Imve no objection. In fact, we are 
trying to encourage it unless the State 
Government from where the factory it 
to be taken away objects. Then we 
«rs  helpless. But wherever possible, 
if there is a factory which could be 
transferred to another State we have 
always encouraged As a matter of 
fact tome of the co-operative factories 
have had such old factories, for which 
they have gone, as a result of which 
they have been able to make better 
progress.

Shri P. G. Sen (Pumea): I want to 
/know the position of the Purnea Co­
operative Factory It has collected 
neaxabout Rs 10 lakhs.

Mr Speaker: Is it m Andhra9

Shri P. G. Sen: No, this is in Bihar.

Mr. Speaker: Bihar has got sufficient 
number of co-operative factories

Or. Melkote rose—

Shri P. G. Sen: But I want to know 
the position

Mr. Speaker: How many times9
lion Members are exceeding all the 
rules and limitation of this half-an- 
hour discussion

Dr P. S. Deshmokh: Bihar does not 
figure in these eleven factories. So, it 
must be lower down.

Mr. Speaker: Hon. Member will ask 
a separate question later on

Shri Mannbhal Shah: Sir, I am really 
happy to see that m spite of the fact 
that this particular question has been 
agitating the minds of several hon 
Members not only from Andhra, but 
from practically five to six States m 
this country, the level of the debate 
here has been so high and gratifying 
I can assure the hon House and all 
Hie hon. Members that not only the 
(Food and Agriculture Ministry, which 
"hat rightly received the handsome 
tribute through the-speeches of all the 
>11011. Manibeps here, but the Ministry 

a O l ( A i )  L J 3 .D .— 10

of Finance and the Planning Commis­
sion have taken a very sympathetic 
and favourable view towards the whole 
question right from the beginning.

I am speaking from very, very per­
sonal knowledge of the whole matter 
because between the two Ministries of 
Food and Agriculture and Commerce 
and Industry we have worked in com* 
plete unison m this matter. We have 
at all stages fully appreciated the 
circumstances which made this diffi­
culty arise.

If I may trace the history, at the end 
of the First Five Year Plan about 147 
sugar fatcones were functioning in 
this country Almost 54 to 55 new  
licences for different sugar factories 
in different areas were approved, as a 
result of the great promotion given 
by the Ministry of Food and Agricul­
ture to the sugar industry. In ac­
cordance with the policy of Planning 
Commission and the Government that 
the co-operative sector be given a 
higher preference, 38 sugar factories 
in the co-operative sector had been 
licensed as against only 14 m the 
private sector Therefore the House 
will appreciate that the aims and 
objectives placed by this House before 
the Government have been completely 
fulfilled as far as the execution of the 
policy is concerned.

Unfortunately, as the House is fully 
aware, m early 1957 we were faced 
with a critical foreign exchange situa­
tion It is true, as one of the hon. 
Members rightly suggested here, that 
some States—I would not go into the 
details of those States—have been per­
haps more lucky, due perhaps to their 
agitatmg the matter or processing the 
matter or following the matter more 
quickly, m that a few more factories 
got licences in those States and some 
other factories somewhat lagged 
behind I have been a witness prac­
tically to every factory of this nature 
having been licensed for import as 
well as for industrial expansion.

I am glad that my hon. friend, Shri 
Vi*wknatha Reddy, thought it lit to
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withdraw what be had at one stage 
suggested As a matter of fact we are 
all very sorry We would have been 
all very happy if all these co-operative 
sugar factories could have been 
licensed for the complete import at 
an appropriate stage But all of a 
sudden the Government had to take a 
decision It is not only these eleven 
co-operative sugar factories and one 
other sugar factory, whose building is 
completely ready m Naim Tal, that 
are suffering, but I am a witness to 
about 200 industries in this country 
other than the sugar factories having 
been dead frozen at a stage not only 
of merely—industrial licensing but of 
land having been purchased, machinery 
having been partially ordered, various 
types of technicians having come for­
ward and technical collaboration having 
been entered into as a result of the 
gravity of the foreign exchange situa­
tion that we have had to face.

An Hon Member: In Andhra

Shri Manubhai Shah: Throughout
the country

Shri Dasappa Unfortunate planning

Shri Mannbhai Shah: I am not
going into the larger question But, 
it was due to the wisdom of the Plan­
ning Commission and the Government 
that this foreign exchange situation, 
even though it has caused so much 
distress and duress to so many entre­
preneurs including co-operative socie­
ties is now being retrieved, because of 
the firm decision of the Government 
as a whole, in all the Ministries, to 
see that the basic principles of foreign 
exchange allotment are rigidly adher­
ed to Therefore, it is not as my hon 
friend just now was mentioning, that 
sugar is an item which is exported 
and that deferred payments could be 
made later on Deferred payment is 
payment after all We have already 
piled up considerable debts to be repaid 
in 1960, 1961, 1962, 1963, 1964 and 1965 
and the country can ill-afford to eat 
out of current revenue in ord^r to

build up debts in future No posterity 
can forgive us for piling up such a 
debt which the country cannot bear. 
The progress which should come in 
future gets completely bogged down 
by a few liberalisations at this junc­
ture

Therefore, while we have the fullest 
sympathy with all these factories, as 
a matter of fact, when I see the 
formidable list, which I have seen 
several times,—there are 4 in Andhra,
2 in the Bombay State, 1 m Mysore, 
1 in Orissa, 2 m Punjab, 1 in the U P , 
another m U P —we have collected 
almost Rs 15 to 20 lakhs—Rs 30 lakhs 
in one instance, Batala m Gurdaspur 
district—I feel that these co-operative 
lugar enterprises should have come to 
this fate m this particular situation of 
foreign exchange

Therefore, what we tried was to see 
how this co-operative movement may 
not get any set back as was suggested 
There was the idea of consortium

Shri D C. Sh&rma (Gurdaspur) 
What is the fate of the factory in 
Batala in Gurdaspur district7

Shri Manubhai Shah. I will cover 
the whole thing Practically questions 
and answers cannot go on in the course 
of replying to the debate

What I was saying was, we applied 
our minds in all the Ministries and 
tried to see what can be done to 
retrieve the situation

It is not right to suggest that this 
countiy does not manufacture sugar 
machineiy plants Already we have 
licensed in the last 3 years, 6 big pro* 
jects which are making many many 
parts of sugar machinery There are
13 m the small-scale industries and 
medium-scale industries which make 
considerable parts Even those sugar 
factories which in the past have been 
licensed have had to buy more than 
half or nearly half of their machinery 
fabricated locally We prepared a 
compendium and went to the Planning
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Commission, all the Ministries together 
and wanted to see that the situation 
gets as easy as possible It has been 
possible with the technical collabora­
tion which the six machinery manufac­
turers have got, with the distribution 
of orders in the different heavy engi­
neering projects of the country, to 
formulate two consortia One, I am 
glad to inform the House has already 
been registered, and I am informed 
that within the next week, the Madras 
consortium is also going to be regis­
tered.

Having arrived at complete negotia­
tions and discussions with the machi­
nery manufacturers and their foreign 
collaborators, on the 5th and 6th of 
the next month all the Registrars of 
Co-operative Societies of all the States 
concerned, and the Chairmen and 
Secretaries of the Co-operative sugar 
factories have been invited here for a 
joint conference in the Food and Agri­
culture Ministry, ^Ministries of Com­
merce and Industry and Finance and 
the Planning Commission in order to 
formulate a complete programme with 
penalty clauses delivery clauses We 
hope that with the sum of Rs 25 lakhs 
per factory that the Planning Com­
mission has been pleased to sanction 
for this idea we will be able to deliver 
many of the plants Out of the 12— 
I won’t at this stage be able to say 
what exact number will be delivered— 
in the later part of 1960 so that we 
may not lose more than one season 
and perhaps the remainder season in 
the year 1961

Shri Nagi Reddy: 1960-61, that 
means that the peasants who have 
pajd the share should go on waiting 
for another live years

Shri Manabhal Shah: 1960 is another 
one year

Shri Nag! Reddy In 1955 they have 
collected, m 1960-61 they are going 
to get

Shri Manabhal Shah: That is not a 
matter, again, of argument We haw 
traced the history

Mr. Speaker: This is a simple matter 
of arithmetic

Shri Manabhal Shah: There are 
many other industries in a worse posi­
tion than this, if we take up the whole 
narration of what has happened to 
industrial production in the country 
because of the foreign exchange ensis, 
but what I suggested was this that 
these industries in engineering which 
are going to manufacture sugar machi­
nery have been already in production 
for a long time The quality of their 
production has been first class, many 
of the old licencees have been asked 
to purchase from them and they have 
purchased various components and 
parts and equipment manufactured by 
these industries We had considered 
into a complete arrangement with them 
so that most of the plants will go 
into production by the end of 1960 or 
the early part of 1961 and the present 
situation could be retrieved I request 
the hon Members and the House to 
forbear with us for whatever has hap* 
pened m the past, and I can assure 
them that neither in the Ministry nor 
in the Planning Commission has there 
been any less awareness, particularly 
the Finance Ministry has been very 
kind to us in allocating this large 
amount which at this critical juncture 
we are all afraid and nervous it will 
not be easy to afford I am trying 
to place all the facts

About rupee payment, there has 
been a misunderstanding in many 
quarters that rupee payment is no 
payment at all

Shri Nagi Reddy. Nobody said that

Shri Mannbhai Shah: In our experi­
ence what has happened is that actual­
ly rupee payment is as good or as 
expensive as the normal free resources 
of foreign exchange, because the pay­
ment has to be made, and it is not 
as if sompthing is going out of the 
country which the other country does 
not want It is only what they want 
that they buy, and they want to sell 
all that they have got as surplus, and 
we cannot afford at this juncture to
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buy from them all that we may need 
on a priority basis

Mr. Speaker: Have any of these 
countries agreed to take the surplun 
sugar that is produced*

Shri Manubhai Shah: That i» not 
yet decided We know how with the 
sugar ordinance we are trying to 
export

Mk*. Speaker: We are putting up
factories In regard to whatever sur 
pltis sugar is produced, if the other 
countries which are prepared to enter 
into a rupee agreement are prepared 
to take that sugar, what is the 
difficulty’

Shri Mknnbbai Shah Here, the 
question is to have additional exports 
If it is just merely diversion from one 
country to another, it does not add 
to the net earnings of the country in 
export promotion it does not really 
help the foreign exchange position

Mr Speaker No, no If they are 
prepared to take the additional sugar 
that is produced m these factories and 
supply this machinery how does it 
divert the other trade’

Shri Manubhai Shah- I can assure 
you that all these aspects have beer 
very carefully gone into m the Minis­
try of Economic Affairs, the Planning 
Commission and all the- Ministries con­
cerned. This is a situation confronting

alt industries, all1 economic develop* 
raent, all poorer plants- throughout the 
country, in every part of the-oountry, 
and a very careful watch and vigilance 
is being kept on every rupee to be 
spent and every rupee to be used for 
import of machinery, plant and 
equipment

The consortium idea was all that 1 
had tb contribute to this debate

Shri C. K. Nair (Outer Delhi) How 
many years will the consortium tatce 
to supply the machinery’

Shri MannUiai Shah: Two years.

Shri C. K. Nair: For the 38 mills’

Shri Manubhai Shah: Out of the 38,
27 have already been covered There 
are only 11 left •

Shri C K Nair. How many years, 
will it take to supply the machinery' «

Shri Manubhai Shah: Two years 1 
can assure >ou that nobody in the 
world can supply heavy engineering 
machinery of this type in less than 
18 to 24 months

Shri Ranga It will go for four 
years

18 20 hrs.

The Lok Sabha then adjoumea till 
Eleven of the Clock on Saturday, the 
20th December, 1958




